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6. 

7. 

9. 

CUTTACK 

Annexure-5: A copy of RTI reply vide 
letter no- 10085/DoMG, BBSR dated 

25.09.2025 obtained from department of 
Steel and Mines, Government of Odisha 

which is attached as Annexure-B 

Annexure-6: A copy of RTI reply vide 
letter no- 10085/DoMG, BBSR dated 

25.09.2025 obtained from department of 
Steel and Mines, Government of Odisha 
which is attached as Annexure-C 

Annexure-7:_A copy of RTI reply vide 
letter no- 10085/DoMG, BBSR dated 
25.09.2025 obtained from department of 
Steel and Mines, Government of Odisha 
which is attached as Annexure-D 
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DATE: - 17/1o J2025 
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By the Applicant through Counsel 

Prapati Jati & Anjan Patnaik, 
Advocate B.C.E. No. O-39/2025 & 

O-1489/2010. Ph: +91-9776941191 

email: prapati.jati@hotmail.comn 









3. The Secretary, Department of Steel and Mines, Government of 
Odisha, Secretariat, Bhubaneswar, Odisha-75 1 001, email: 
dsmsec.or@od.gov. in 

4. Member Secretary, Odisha Pollution Control Board, A-118, Unit -
VII, Nilakantha Nagar, Bhubaneswar, Odisha Pin- 751012, email: 
menbersccretaryí@ospcboard.org 

5. Divisional Forest Officer, Malkangiri, At/Po/Dist.- Malkangiri, 
Odisha, 76404Semail: dfo.malkangiri@odisha.gov. in 

6. Managing Director, M/S Dalmia Cement (Bharat) Limited, 1lth & 
12th Floor, Hansalaya Building 15th Barakhamba Road, New Delhi 
110001, email: dalmia. gautam@dalmiabharat.com 

7. Collector And District Magistrate, Malkangiri, 

At/Po- Malkangiri, email id: -dm-malkangiri@nic.in 

CUTTACK 

Date: 

...RESPONDENTS 

By the Applicant through Counsel 

Prapati Jati & Anjan Patnaik, 
Advocate B.C.E. No. O-39/2025 & 
0-1489/2010. Ph: +919776941191 
email: prapati.jati@hotmail.com 
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V. Direct the State of Odisha to initiate proceedings for cancellation of 

mining lease and put the Kottameta Limestone block for fresh 

auction as mandated under Section 4A (4) of MMDR Act, 1957. 

VI. Direct the Department of Environment, Forest and Climate Change, 

Government of Odisha (Respondent No. 2) to review the forest 

clearance granted under Section 2(iii) and facilitate to cancel the 

forest clearance due to non-compliance with mandatory conditions. 

VII. Direct investigation into the conduct of State Government officials 

of Department of Steel and Mines for showing undue favor and 

systematic favoritism towards DCBL through repeated LOI 

extensions, granting mining lease exceeding statutory limits, and 

facilitating violations of mandatory clearance procedures without 

proper justification. 

VIII. Order for constitution of a Joint Committee comprising 

representatives from State Forest Department, State Pollution 

Control Board, and independent environmental experts to assess the 

cumulative environmental impact of DCBL's mining operations. 

IX. Direct the State Government to formulate and implement strict 

guidelines to prevent systematic favoritism and ensure 

administrative decisions are taken solely based on statutory 

requirements and public interest considerations. 
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